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tTHE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d) The
Govem-ment of India appointed a
Commission under the chairmanship of
Justice J. L. Kapur on 8th January 1965 with
the following terms of reference :

(i) to inquire into the circumstances
which have brought about the exodus of
minorities from East Pakistan into India,
with special reference to movements since
January, 1964 ;

(ii) to assess the nature and magnitude
of the exodus and of the problems created
thereby ; and

(iii) to suggest remedial measures, if
any, for the prevention of the recurrence of
such a situation.

The Commission submitted its report to the
Government on 16th June 1966. Government
do not propose to place a copy of the report
on the Table of the House.]

AIDENTITY CARDS FOR PEOPLE LIVING IN AND
AROUND AMRITSAR

267. SHRI M. ASAD MADANI: Will the
Minister of HOME AFFAIRS be pleased to
state whether it is a fact that people living in
and around Amritsar along the border areas
have been directed to keep identity cards with
them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : No, Sir.

§BENEFITS TO INTER-CASTE
MARRIED COUPLES

340. SHRI THILLAI VILLALAN : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether there is any proposal under
Government's consideration to reserve posts
for the inter-caste married couples in Central
Services ; and

(b) the steps proposed to be taken to

create incentive to have inter-caste marriages
9
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
S. RAMASWAMY): (a)
No, Sir.

(b) The Government have no scheme
under consideration in this regard.

§LAW REGARDING CONTEMPT OF
COURT

348. SHRI K. SUNDARAM
SHRI CHITTA BASU :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government
recently received any
dearly defining the
tempt of Court ; and

(b) if so, the
ment in the matter?

have
representation  for
law regarding con

reaction of Govern

THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
VIDYA CHARAN
SHUKLA) : (a) Government has seen some
press reports on the subject;

THE
(SHRI

(b) Government have already intro-i duced

a Bill for revising the existing; ) law of
contempt.
12 NOON
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REPORTED REFUSAL OF GOVERNMENTI TO
ACCEPT THE DEMANDS OF SECONDARY SCHOOL
TEACHERS IN UTTAR PRADESH AND RELATED
MATTERS
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tt ] English translation. tTransferred from the 19th
November, 1968. Transferred from the 22nd November,

1968.
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MR. CHAIRMAN : You have taken
15 minutes.

st RS a7 F 2 fres omew
FT OTETE | Wl aw  oeprem fafaes
& qAT &, S AfF gwrh wgn g
§ =garg fremre o fafaex
CIEC IS GE VR G s o
CHIT THOQY AT § Tl o a1 wee
F g fawer wEAr 20 mA mEAw Z
gfe g arl  frafaaem &
fam st ogFew  fefees amm &
d7 g4 fear gmr a1 @9 9% 9897 1
g g ot Wt s, S fae e
St 2 e dwedr sfer Rge o W

StogEE wAT 2

MR. CHAIRMAN : You have put
your case, Mr. Rajnarain.

ol TRATIEW AT qg FEAr 2
fr sfreea 7gt = gfemr &t s
az & st arfea ot foee &
St St WRr 2, wEE e s
afed | =9 H@P 97 A, g @)
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T @ d4r A% ot awg & gaar of
AT F0AT TET | TH A9 AAAT A2
qgr 7% fmwar WY 90 SwET AR T
Fqa foar a1 ax. . .

MR. CHAIRMAN : You have to ask
clarifications only, nothing else,

S WA © FF FOAT 9129 A
T fFar a7 a7 gardy qm geE 2

stq az fawam fGamnr @ 5 &9
g e T A Ed ) ag aem

TR AT T 8, qagd fear ey
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TR fFaEr F & ama unwd
fersi 1 %9 T F9 aa 9 34 & fad
7% war Aifza ) 2w =@ A A
qrn Fed § fFyw & wdEl TR
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gﬁ’i

33

ot a1 afz @z o @z AT e |

q faefir ama @ @%@ o 9|
w foeat fasr e

SHRIG. A. APPAN (Madras) Sir. .:

MR. CHAIRMAN : How
come ? There are only 3 names.

can  yoi.
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_SHRI G. A. APPAN: I have my
right.

~ MR. CHAIRMAN : You have sub-
ject to my dictation.

st Fei SwEr (SE7 9Rw) ¢ AT,
W AN H OF A A SN Few
a1 2 A fr dfas s
Ast s fE s fam & s

(W f omE @ oan A &

e
T

gf srw ft s w1 amw far man
AW OF S¥Agd FAW 1 W A
Fqm Fdm faar W #1 agaAw
AW F SR ATCH WX W H agd
AT AT UF 1A% WA TE E
AN AT A A awE @ g
uF  Oifafere Hfefrsss, awife
fafefoearm =gt =s ot & @z
AT ¥ B A W oqmE ) m ¥
I seek your permission to place the

papers on the Table of the House.
"There was

resistance on the part of the teachers to give
contributions to the election fund".

i W HfEd g Faw ow o @Y
AT FEAT ATRATE |

MR. CHAIRMAN : Ask
cations.

for clarifi-

SHRI D. THENGARI: T will not
say anything irrelevant. s frsr & 7z
9% FT aamEr g 1 s Iseek your
permission to place it on the Table of the
House.

MR. CHAIRMAN ; Unless I go through it
and carefully consider it I shall not allow you
to lay it on the Table.

SHRI D. THENGARI
allowed to read it.

: 1 should be

MR. CHAIRMAN : You can say about it.

! You need not read it. Give a gist of it.

SHRI D. THENGARI : Here are certain
applications to Shrimati Indira
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[Shrj P. Thengari] Gandhi through the
President of the Akil Bharateeya Adhyapak
Mandal, Shri Hiralal Patwari, stating that
from their pay forcibly some contributions
were taken for the Congress election fund.
These are the papers I am having. . .

SHRI A. P. JAIN (Uttar Pradesh) : No,
Sir. ..

MR. CHAIRMAN : You may mention it
only.

SHRI D. THENGARI : I want to know
whether the Government is aware of it and,
if not, will the Government make an
enquiry? Secondly may I know whether the
Government is prepared to assure that in
view of the fact that the Centre is running
the show in UP, all the assurances or
instructions given by the Centre to the
different State Governments will be
implemented at least in UP which is directly
under the Centre to day ?

= qa | AWT ;- qATE 9@y,
azg w21 w41 v AT gRw H uadafas
fafefzama & sm fomr sr v 2
foras % wf | o wgrafa 30 o %
wmdt  gaegnor &0 faawi v owfq 2

T oEw Avit At AFL gw AwEAE |

fe fody gwre &% wroedifas fafefes-
Ta fag3id sfaq aff ama o=
gag M7 aft wfzer s Far amF
20 fe wwv 93w F fowsi % AT
q qrewel g9 47w fax 0a § 99
F1 @97 F AT 74, 30 G494 K & aqmr
seag 5 W A @A gwwr E
gAN T wAw W W 7 3¢ wRwA)
AT T QEATIT | T aw F
A AT AaTH ama @, e aEih oae
T FarfE gz e qaczedt SH A
99 4 FaF OEF F vema wg ¥ for
FE wlt F1 =R gz A Fagea
# AT HAMT AR A I TRATEQ
& HTET A AT TR G g
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agt o o & g fa@ owfw awiww
AT F AT aeM g W fam
forgdl am w7 & g4 2 7 gy sraifeae
FT 4 A AT §4 =W & fed
gaq &1 gomr g fE G W & aaw
¥ fas sw & 9 Foq a0 urEey
foasr % faa Firz v arfEa )
Fr€ =t g% e & AT as faei
qrA FAT FT AFAT £ HIT TEE
gerAT @ et =rfEa

/

SHRI CHITTA BASU (West Bengal) : It
appears from the news in the papers that not only
the secondary teachers of U. P. are continuing
the struggle on the basis of their demands but
other sectors of the teaching community, namely,
the college teachers and also the primary
teachers, are also preparing for a big movement.
As a matter of fact the entire teaching
community of U. P. is in ferment to-day. He has
come with a stock reply that all those matters
will be dealt with by the popular Government
which is likely to come up after a few months. In
this connection I may say that this stock reply is
not going to satisfy the teaching community of U.
P. to-day. Having this in view, may I ask whether
the Government propose to take any other con-

| crete steps to satisfy the teaching community of
U. P. today 7

Secondly, one of the very simple demands is
| that the payment to the teachers is to be made
through the treasury because, as Mr. Rajnarain
| mentioned, there are certain reasons— into which
1 do not like to go, because that is not good to
discuss—for which the teachers are not being
paid although the funds are there with the
| administration or the District Boards. The
| payment is not being made for reasons known to
| them and likely to be known to the Government.
As a matter of fact 1 know that the former
Education Minister of U. P. is credited to have
told that he did agrge™or he wanted to make
arrangements for the payment of teachers through
the treasury. May I know what stands in the way
of the Government making arrangements for the
| payment of teachers through the treasury because
it does not involve any additional expenditure and
it is merely an administrative step to be taken by
the Government 7
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Thirdly, is it not the principle of the
Government of India to generally implement
the policies laid down by the earlier popular
Governments ? This is contrary to the
traditional practice of the Centre where the
Presidential takeover is there to change or
reverse the policy in the matter of running
the administration in those States which have
been taken over by the President. If it is so,
may I know whether in the case of U. P.
there has been a reversal of the process ?

SHRI BHAGWAT IHA AZAD : If I have
given any such impression to the House that
we are to be very strong with the teachers, I
would like to contradict that. All that I said
was that v«e have sympathy for the teachers
but our sympathy should mean that we must
have the resources. Under the Constitution, it
is for the State Government to do that. We
are trying to persuade them.  As a njatter of
fact the Central assistance to the State
Government is in the form of committed
expenditure through the Finance Commission.
Therefore it is being given in a different shape.
We are persuading the State Government.
We have said that the salary to the teachers in
U. P. is the lowest in the country but it
requires huge finances for which additional
resources are to be raised which cannot® be
done by the Governor's Administration but
can only be done by a popular Government
and therefore we have to wait for that. Re-
garding payment through treasury, it is not a
simple question of payment through the
treasury. The teachers say that the
Government should take the responsibility for
paying the whole salary of teachers except a
part that is to come through tuition fees from
the managements. Itis a question of
entirely changing the grants-in-aid system.
They say that a certain portion of the tuition
fee from the students should be given to the
Government, and the rest should be paid by
the Government. It may be realised that, if I
do this, it will take one crore of rupees in the
first year to pay, and in every year following it
will go on increasing.  Now this is not pos-
sible, as the State Government has said. It is
not merely a question of paying it to the
treasury ; it is a question of changing  the
entire  grants-in-aid  system, which means
that the U. P. Government has to begin with
one crore of rupees.  Therefore it is not so
simple as that.  So I would say that it is not
possible forusto do that. Again |

[27 NOV. 1968]

1586

would request—without conceding me
impression that the hon. Member has, namely,
that we have no sympathy—that we wait for
the popular Government to come, because the
resources required are so vast that neither the
Centre can meet it, nor is the Governor in a
position to do it.

SHRI G. A. APPAN : May I know from the
hon. Minister, Sir, if it is a fact that there is no
compulsory education in that State at least up
to the 8tn standard if not up to the
matriculation standard, whereas in most of the
other States they have implemented the
scheme of free and compulsory education
adumbrated in the Directive Principles of State
Policy embodied in the Constitution long ago ?
Is it not a fact that the teachers have not been
paid their arrears for one year or more? If so,
how can the teachers do any work at all for
the educational improvement of the poor
children, whose care is vested in the poor
teachers to train them and who will have to
train the progeny and the present children
population in the country ?

SHRI BHAGWAT JHA AZAD : Sir, 1
have replied to the latter pan of the question.
To reply to the first part of the question about
compulsory education, it is true that the
Directive Principle in the Constitution Jo have
universal and free education within ten years
has not been implemented fully in four States
of India—and U. P. is one.
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SHRI BHUPESH GUPTA (West Bengal) :
Sir, every time we ask questions of this kind,
the hon. Minister of Education and his deputy
express profound sympathies for the teachers.
We have been having this thing for the last
sixteen years or so, but there has not been any
material improvement. In view of these things
may | know whether the Education Minister
has taken it up with his Cabinet in the Finance
Ministry for securing certain additional
allocation of funds in order to help the States
to meet the economic burden for increasing the
emoluments of the teachers ? It is impossible
for the States under the existing budgetary
conditions to meet perhaps the needed
increment. Therefore it is the duty of the
Centre to make the funds available. We find
that the Finance Minister is ready to subsidise
prohibition and similar other things. Why in
this particular case, when the cause is so
important and deserving should not the
Government subsidise the State Governments in
meeting the requirements of the teachers?
Finally, Sir, I should also like to know what
the Education Minister is doing with regard to
the repeated allegations about the use of
repressive measures against teachers. Sir, we
are treated to all kinds of lectures by the
Treasury Benches, and sometimes even by the
Education Minister, but at the same time we
find that teachers are subjected to police
persecution, even lathi  charge and
imprisonment. We should like to know
whether the Education Minister is taking any
steps to put a stop to this kind of repressive
measures against the teachers and professors.

SHRI BHAGWAT JHA AZAD:
Sir, I deny the first part of the question where
it was said that during these sixteen years
there has been no improvement in the salary
scales of teachers.

SHRI BHUPESH GUPTA : I never said
s0; I said 'no material improvement'.
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SHRI BHAGWAT JHA AZAD : If
he wiH see the pay scales of the teachers in
the country, he will find that it is not correct.
Even in the last two months there has been an
increase. . .

SHRI BHUPESH GUPTA :
material improvement'.

I said 'mo

SHRI BHAGWAT JHA AZAD:
The hon. Member may doubt our sympathies,
but all we can say is that we honestly
sympathise with them, and we are sincerely
trying our best to see that the pay scales of
teachers are raised. As a matter of fact, in the
past year they had been raised.

Sir, about repressive measures against the
teachers I should say that there could be no
repressive measures against teachers. If he
refers to the recent incidents in Lucknow on
the 25th and 26th instant, I have submitted the
answers in the written Statement. Two
hundred teachers came and they blocked all
the nine gates of the Secretariat and did not
allow any person to enter it. All persuasive
measures failed. Therefore they had to be
taken away from there. Nineteen were put in
prison. On the 26th again 200 teachers came.

(Interruptions)

I am not yielding. On the 26th again 200
teachers came. They did the same thing again,
and they had to be removed. Sixty were put in
prison. This is all that happened. We have not
done anything else. We can never dream of
any repressive measures against teachers.

SHRI BHUPESH GUPTA : Kindly listen.
You ask him, Sir, what was the nature of the
persuasive measures, who persuaded and
when this police action followed. How long
did the persuasion continue ? It is absolutely
misleading to say that they were persuasive
measures. The Governor should have come
and persuaded them. You allow the Police
Superintendent and other people to go and do
all kinds of things. Now, Sir, let him explain. I
think the Education Minister, being an
educationist, should have sufficient self-
respect. He should feel as if he himself has
been insulted, and the honour of every teacher
should be regarded as his personal honour.

You get up, Dr. Triguna Sen. Why < are
you keeping quiet ? Get up and say.

[27 NOV. 1968 ]
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THE MINISTER OF EDUCATION (DR.
TRIGUNA SEN) : He is quite competent to
answer.

SHRI BHUPESH GUPTA : Why the
Education Minister should not speak ?

SHRI BHAGWAT JHA AZAD : 1t
is not necessary.

SHRI BHAGWAT JHA AZAD : Sir,

as I have said, we do feel about it. We have
already repeatedly said that we are trying our
best to persuade the State Governments to
increase the pay scales but it depends upon
their financial capacity. It is certainly not fai,
for him to say that, I am misleading the
House. The hon. Member is misleading the
House. Two hundred teachers came and
blocked all the nine gates and they did not
allow anybody to get in. Therefore they had to
be removed. I am not misleading the House ;
the hon. Member is misleading the House.

SHRI BHUPESH GUPTA : Sir, how am |
misleading the House ? I am not answering
questions. How am I misleading the House ?

SHRI BHAGWAT JHA AZAD : By
saying that I am misleading the House.

SHRI BHUPESH GUPTA : I am not
answering questions. I am only seeking
clarifications. It is possible that some of my
questions may not suit you. How am I
misleading the House ?

MR. CHAIRMAN : It is all right.

SHRI BHUPESH GUPTA : Therefore I
say the hon. Minister should not come here
and say cock and buirstories.

SHRI BHAGWAT JHA AZAD: It
is your privilege, not ours.

. SHRI BHUPESH GUPTA : Sir, what is he
saying ? Is he a Home Minister ? Send him to
the Home Ministry. I would not put up with
this kind of thing. I say he was deliberately
misleading the House when he suppressed
certain material facts in regard to the manner
in which the U. P. teachers have been treated.

SHRI BHAGWAT JHA AZAD:1
have mentioned the facts as we have got from
the State Government. We are not misleading
the House in any way.
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SHRI BHUPESH GUPTA: They are not
facts obtained by them through their own
agencies.

SHRI BHAGWAT JHA AZAD : The
State Government is our agency functioning
under the Constitution.

SHRI BHUPESH GUPTA : I know
the Constitution. You are giving facts
supplied to you by the same people who are
guilty of ill-treating the teachers.

!I’o%‘ﬂfw (W)w@w
1T w7 fF wAE v & g
far &%, v fam o facger a¢ rafy
AR Tt Erft T T g o
TIAT ® A @i woen qdw ) ag
OF A mE o ¥ e oy
a7 i fear ar e oy ag
T femar  wegrey ﬁ?:aﬁﬂ:—qg
IR fwar wenEi g A e dad
T BT BT oremE #1 AqA foer o,
afz 7z et #r awf o St g
A R gl d ww fer
Ferlt S www § v g
WA AW s FrEwh E g
FTAFETH Y arfr arelw e qar
@3t g ? wmE e waroaw Ao
T oA EfE o Aw ooF § o
A A g amedr fea odr fae
TS § AW qr—vY ufwez wd
Tt f—aam & o d, dyew e
FAW ST grafaat fawdr ff 3 %
qEqT g 9T §7 AWl A1 dw
O AT | T WE A Cea 5oy

T ATAT 10-20 TS TFE  FE |

UF AE ¥ femr omar ar ) owegE
TEH -7 T o

I8 am s awdfer gwe &

fRAJYA SABHA ]

toamatter of urgent 1592

POULIC LR nee

A i oAt sl g awer
B &1 wwdt &, FTAT AATTER A s8-8,
10-10 w@A  f@r  Faa & ofee
f:aﬂm TEAT F——rE W far
IE T AT A F o framw i
i wft wimw & erefigr s
AEAT

ot wraa wr @wnzg o oder A
aft  wFgrar, 7z af qafr T oam
T K E ) owwAr framad & fr
fraai #1 d77 9 % a7 fal
W, afew foewt ¥ ae owerfr gd
T AT AW W I qd
STATEEET W A1 A A ww !
T2 Affmm Iwd & oar fEar am
T TEY A4 FAET FAT AT HOEL
T TAEIE 70 adr e ag i fE
8w uym & & 50 sfwww
WEI WP WA A A &e  wga
afaw ag ot s 47 ww g
F1 30@w fzar 4 ag 77 a1 fF e
wWHl wA faar amAr waw o oAq &
d I wqw TrUF wOE T A

FEAT TIAT | IAT  TEA A ORI A
g fwaat fag mus 4 3 7z
Tl FT AFA

At w7 wowm (3T www) ;o
form &t an@ g amE faw ow s
T ZE |

ot WA W Wi gz oF aq

WA At g owy Am-fenfor wei g
® fafor  omddez oo ey
T 7 ARl @ fE A s fan anm
T

E AT G AN A Ay v
P\ OF wETRw A1 faer e fr oo
WA 50 st far s sawr deqrEr
T dverarer gar, waT T @ Ay
" feafir 3 dvft 1 aw o 3 oo



1593 Ke Document entitled [27 NOV. 1968 ]
fomrs & g awearg 12 W@ 7,

25 WA ¥ A27 fwely & s s=EA @@
HHTEy i foar 31 W 9% TET 930 g
Faamar & fFag qaar faems o a
7z Wi #x w & fF S so0qvdEe

T E IWEI FIE FL UHT HearEi §
A Ty
PAPERSLAIDON THE TABLE

APPROACH TO THE FOURTH FIVE YEAR PLAN

THE DEPUTY MINISTER
(SHRIMATTI) SAROJINI MAHISHI) :
Sir, I beg to lay on the Table a copy of the
document entitled "Approach to the Fourth
Five Year Plan". [Placed in Library. See No.
LT-2333/68.]

SECOND ANNUAL REPORT (1967-68) ON THE
WORKING OF THE SEAMEN'S PROVIDENT
FUND SCHEME, 1966

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
Sir, on behalf of Prof. V. K. R. V. Rao. I beg
to lay on the Table a copy of the Second
Annual Report on the working of the
Seamen's Provident Fund Scheme, 1966, for
the year 1967-68. [Placed in Library. See No.
LT-2331/68.]

(DR.

PUNJAB LOCAL AUTHORITIES (AIDED
SCHOOLS) AMENDMENT ORDINANCE,
1968

THE MINISTER OF EDUCATION (DR.
TRIGUNA SEN) : Sir, I beg to lay on the
Table a copy of the Punjab Local Authorities
(Aided Schools) Amendment Ordinance, 1968
(Ordinance No. 3 of 1968), under sub-clause
(a) of clause (2) of article 213 of the
Constitution (English and Hindi versions).
[Placed in Library. See No. LT-2258/68.]

BIHAR UNIVERSITY (AMENDMENT) ACT,
1968

DR. TRIGUNA SEN : Sir, I also beg to lay
on the Table a copy of the Bihar University
(Amendment) Act, 1968 (President's Act No.
24 of 1968), under sub-section (3) of section 3
of the Bihar State Legislature (Delegation of
Powers) Act, 1968 (English and Hindi
versions). [Placed in Library. See No. LT-
2132/68.]

"Approach to the Fourth 1594
Five Year Plan"

INTERIM REPORT (AUGUST, 1968) OF THE
COMMISSION OF INQUIRY INTO THE FINANCES
OF THE MUNICIPAL CORPORATION OF DELHI
AND THE NEW DELHI  MUNICIPAL

COMMITTEE

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
S. RAMASWAMY) : Sir, I beg to lay on the
Table a copy of the Interim Report (August,
1968) of the Commission of Inquiry into the
Finances of the Municipal Corporation of
Delhi and the New Delhi Municipal Com-

mittee [Placed in Library. See No. LT-
2260/68.]
BENGAL  LEGISLATIVE  ASSEMBLY
(MEMBERS' EMOLUMENTS) AMENDMENT
AcCT, 1968.

SHRI K. S. RAMASWAMY : Sir, I also
beg to lay on the Table a copy of the Bengal
Legislative Assembly (Members'
Emoluments)  Amendment  Act, 1968
(President's Act No. 27 of 1968), under sub-
section (3) of section 3 of the West Bengal
State Legislature (Delegation of Powers) Act,
1968. [Placed in Library. See No LT-2259/
68.]

AMENDMENTS TO INDIAN POLICE SERVICE
(FIXARION OF CADRE STRENGTH)
REGULATIONS, 1955.

SHRI K. S. RAMASWAMY: Sir, I also
lay on the Table, under sub-section (2) of
section 3 of the All India Services Act, 1951,
a copy of the Ministry of Home Affairs
Notification G.S.R. No. 1983, dated the 4th
November, 1968 (in English) publishing
further amendments to the Indian Police
Service (Fixation of Cadre Strength)
Regulations, 1955. [Placed in Library. See
No. LT-2383/68.]

RE DOCUMENT ENTITLED "AP-
PROACH TO THE FOURTH FIVE
YEAR PLAN"

SHRI BANKA BEHARY DAS (Orissa) :
Mr. Chairman, Sir, I am astonished that this
Approach to the Fourth Five Year Plan has
been laid today though it has been circulated
already long ago.

[THE VICE-CHAIRMAN  (SHRI M. P.

BHARGAVA) in the Chair]

Mr. Vice-Chairman, Sir, today the Prime
Minister is laying on the Table of



